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2.07 PM                                  Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 

National Song (Vande Mataram) 
1. 2.08 PM Obituary References : 

The House paid homage and observed two minute silence on the sad demise of :  

1. Air Marshall Arjan Singh  

2. People who lost their lives in the recent railway accidents 

3. Shri Gurpreet Singh who was allegedly murdered in Delhi 

4. Workers who lost their lives while cleaning sewers in Delhi 
 

2. 2.14 PM Welcome of Members : 

The Chair introduced the newly elected Member of Legislative Assembly, Shri Ram Chander, (Bawana, AC-

07) to the House and also welcomed Shri Om Prakash Sharma, Member of BJP who had returned to the House 

after completing his period of suspension for two sessions.  
 

3. 2.25 PM Introduction, Consideration and Passing of Bill :  

Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced ‘Regularisation of Services of Guest 

Teachers and Teachers engaged under the ‘Sarva Shiksha Abhiyan’ Bill, 2017” (Bill No. 07 of 2017) with 

the leave of the House. 

The Deputy Chief Minister also moved that the aforesaid Bill be taken into consideration. 

The following Members participated in the discussion: 

1. Shri Saurabh Bharadwaj 

2. Shri Praveen Kumar 

3. Ms. Alka Lamba 

4. Shri Rajesh Gupta 

5. Shri Manjinder Singh Sirsa 

6. Shri Nitin Tyagi 

7. Ms. Bhavna Gaur 

8. Shri Mohinder Goel 

9. Shri Jarnail Singh 

10. Shri Madan Lal 

11. Shri Vijender Gupta, Leader of Opposition 

12. Shri Somnath Bharti 

13. Shri Gopal Rai, Hon’ble Minister of Labour 
 

The Hon’ble Deputy Chief Minister replied to the discussion. 

The Shri Arvind Kejriwal, Hon’ble Chief Minister also made a brief statement.  

(Members of BJP walked out from the House) 
 

4. 5.38 PM The Bill was considered clause-wise. 

Hon’ble Deputy Chief Minister moved that the ‘Regularisation of Services of Guest Teachers and Teachers 

engaged under the ‘Sarva Shiksha Abhiyan’ Bill, 2017” (Bill No. 07 of 2017) be passed. 

The Motion was put to vote and adopted by voice-vote. 
 

5. 5.40 PM House adjourned for tea break    
 

6. 6.25 PM House reassembled 

Hon’ble Speaker in-Chair. 

7. 6.25 PM  Motions seeking extension of time for submission of Committee Reports : 

I      Shri Somnath Bharti moved the following Motion :  

       “That this House agrees to extend the time for submission of the Report of the ‘Special Inquiry 

Committee to investigate alleged illegal restoration of cancelled license of a ration shop in Burari’.  

The Committee shall submit its report to the Hon’ble Speaker before the commencement of the Seventh 

Session of the Sixth Legislative Assembly.” 
      

        The Motion was adopted by voice vote. 

 



II    Ms. Bhavna Gaur moved the following Motion :  

       “That this House agrees to extend the time for submission of the Report of the ‘House Committee on 

Municipal Corporations in Delhi’.  The Committee shall submit its report to the Hon’ble Speaker before 

the commencement of the Seventh Session of the Sixth Legislative Assembly.” 
    

       The Motion was adopted by voice vote. 
 

III  Shri Saurabh Bharadwaj moved the following Motion :  

      “That this House agrees to extend the time for submission of the Report of the ‘Special Inquiry Committee 

to probe alleged irregularities and corruption in bodies that are administering the games of Cricket 
and Hockey in NCT of Delhi’.  The Committee shall submit its report to the Hon’ble Speaker before the 

commencement of the Seventh Session of the Sixth Legislative Assembly.” 
 

       The Motion was adopted by voice vote. 
 

8. 6.26 PM Government Resolution (Rule-90) : 
Shri Kailash Gahlot, Hon’ble Minister of Transport moved the following Resolution with the leave of the 

House: 
 

“The Legislative Assembly of NCT of Delhi having its sitting in Delhi on 04 October,2017: 

Taking note of the fact that the Delhi Metro Rail Corporation (DMRC) has once again proposed to steeply 

hike the passenger fare with effect from 10 October, 2017 against the wishes of the Government of NCT of 

Delhi and in gross violation of recommendations of the Fare Fixation Committee; 

Expressing Serious concern that such anti-people proposal is sought to be implemented when the common 

man is already reeling under severe financial burden imposed by poor implementation of GST, demonetization 

unprecedented price rise, hike in fuel prices and general economic mismanagement by the Centre;  

Dismayed with the insensitive approach of those responsible for proposed fare hike without any concern for 

common people who are struggling to make ends meet at a time when the country’s economy is on a tail spin; 

Worried about the obvious negative impact of fare hike on livelihood of common people, environment and 

traffic flow; 

Calls upon all the stakeholders to stop forthwith the implementation of the proposed fare hike by DMRC; 

Appeals to the Government of India to take into consideration the pro-people concerns raised by the 

Government of NCT of Delhi; 

and 

Urges upon the Ministry of Urban Development, Government of India to quickly and actively intervene so that 

the proposed unlawful and anti-people fare hike is reversed in the interest of common people and the 

environment.” 

The Chair announced that the discussion on the Resolution would be taken up later.  

9. 6.29 PM Motions seeking extension of time for submission of Committee Reports : 

 IV  Shri Akhilesh Pati Tripathi moved the following Motion :  

        “That this House agrees to extend the time for submission of the Report of the ‘Special Inquiry 

Committee to investigate alleged irregularities in award of a contract to M/s ESP India Pvt. Ltd. by the 
Transport Department of the Government of NCT of Delhi’.  The Committee shall submit its report to 

the Hon’ble Speaker before the commencement of the Seventh Session of the Sixth Legislative Assembly.” 
 

        The Motion was adopted by voice vote. 
 

10. 6.30 PM Ruling of the Chair on Message received from the Hon’ble Lieutenant Governor : 

The Chair informed the House that the Hon’ble Lieutenant Governor had sent a Message to the House.  

He sought the approval of the House to extend the sitting of the House by one day to consider the Message on 

09 October, 2017.  

The House agreed to consider the Message on 09 October, 2017. 

11. 6.31 PM The Chair adjourned the House upto 2.00 PM on Monday, 09 October, 2017. 

Delhi 

04 October, 2017 

Prasanna Kumar Suryadevara

Secretary






